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RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR MRS. RACHNA GUPTA

G vil Appeal No(s) . 7719/ 2011

COW SSI ONER, TRADE TAX, UP Appel | ant ('s)
VERSUS

SIS T. B. FURNI TURE Respondent ( s)

Date : 06/05/2015 This appeal was called on for hearing today.

For Appell ant(s)
M. Abhi nav Malik, Adv.
M. Ravi Prakash Mehrotra, Adv.

For Respondent (s)
UPON hearing the counsel the Court nmde the follow ng
ORDER

Service is conplete on the sole respondent but none has
ent ered appear ance.

Appel l ant has not filed the statenent of case. Ti me
stipulated for the purpose has al ready expired. O herw se
al so after the amendment in Supreme Court Rules, 2013, it is
no nore a nandate. Chronol ogy of events already on record is
presuned to have been accept ed.

The appeal stands conplete, in the given circunstances.

Regi stry to process to list the sane before the Hon' bl e

Court, as per rules.
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